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Bill No. 11 of 2026.

THE HIMACHAL PRADESH PANCHAYATI RAJ
(2nd AMENDMENT) BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).



BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Panchayati Raj (2nd Amendment) Act, 2026.

(2) It shall be deemed to have come into force on the 6th day of May, 2026.

2. Amendment of section 122.—In section 122 of the Himachal Pradesh Panchayati Raj
Act, 1994 -

(@) insub-section (1), for clause (e), the following shall be substituted, namely :—

“(e) if he has encroached upon or is a beneficiary of the encroachment upon any
land belonging to or taken on lease or requisitioned by or on behalf of the
Government, a Municipality, a Panchayat or a Co-operative Society or a village
common land unless a period of six years has elapsed since the date on which he
is ejected therefrom or he ceases to be the encroacher.

Explanation.—For the purpose of this clause, the expression "beneficiary” shall
include the grand-father, grand-mother, father, mother, spouses, son, unmarried
daughter and daughter-in-law of the encroacher;”; and

(b) in sub-section (2), for clause (d), the following shall be substituted, namely :—

“(d) if he has encroached upon or is a beneficiary of the encroachment upon any
land belonging to or taken on lease or requisitioned by or on behalf of the
Government, a Municipality, a Panchayat or a Co-operative Society or a village
common land unless a period of six years has elapsed since the date on which he
is ejected therefrom or he ceases to be the encroacher.

Explanation.- For the purposes of this clause, the expression "beneficiary™ shall
include the grand-father, grand-mother, father, mother, spouse, son, unmarried
daughter and daughter-in-law of the encroacher;”.

3. Repeal and savings.—(1) The Himachal Pradesh Panchayati Raj (Amendment)
Ordinance, 2026 (Ordinance No. 1 of 2026) is hereby repealed.

(2) Notwithstanding such repeal, any action taken or anything done under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

STATEMENT OF OBJECTS AND REASONS

Section 122 (1) (e) and 122 (2) (d) of Himachal Pradesh Panchayati Raj Act,1994 provides
that a person shall be disqualified for being chosen as, and for being an office bearer of a
Panchayat respectively, if he or any of his family member(s) has encroached upon any land
belonging to, or taken on lease or requisitioned by or on behalf of, the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years has elapsed since



the date on which he or any of his family member, as the case may be, is ejected therefrom or
ceases to be the encroacher.

The expression "family member" under the Act includes grand-father, grand-mother, father,
mother, spouse, son(s), unmarried daughter. However, the daughter-in-law was not included within
the definition of “family member”. In the past elections there have been instances where persons
who were disqualified on account of encroachment have promoted their daughter-in-law to be
elected as representatives for being chosen as, or for being office bearer of a Panchayat. Since a
daughter-in-law may be a beneficiary and a member of a family of the encroacher, therefore, in
order to debar such members to contest the elections for the Panchayati Raj Institutions, necessary
amendment in the provision of Himachal Pradesh Panchayati Raj Act, 1994 was to be carried out in
the said section. Keeping in view, the urgency of the matter, it was decided to bring the above
amendment in the Act ibid. by promulgation of an Ordinance.

Since, the Legislative Assembly was not in session and the aforesaid amendment in the
Himachal Pradesh Panchayati Raj Act,1994 was to be made urgently, as such, the Himachal
Pradesh Panchayati Raj (Amendment) Ordinance, 2026 (H.P. Ordinance No. 1 of 2026) was
promulgated under clause (1) of article 213 of the Constitution of India by the Hon’ble Governor of
Himachal Pradesh on 06-05-2026 which was published in the Rajpatra (e-Gazette), Himachal
Pradesh on 6th May, 2026 vide notification No. LLR-D (6)-12/2026-Legn, dated 6th May, 2026.
Now the said Ordinance is required to be replaced by a regular enactment.

This Bill seeks to replace the said Ordinance with modification.

(ANIRUDH SINGH)
Minister-in-Charge.
SHIMLA:

THE , 2026.



